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ORDER

Ld. Senior Cor:nsel appearing for the respondents pointed out that the appeal

pending before the Hon'ble High Court of Punjab & Haryana at Chandigarh has been

adjourned on 11.11.2016.

2. It is therefore submitted that the issue in the present case being identical, it

would be expedient to dispose offthe present petition after the decision of Hon'ble High

Court ofPunjab & Haryana in the appeal proceedings.
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